Title: Regarding alleged assault on Shri S. Ajaya Kumar, Member of Parliament by the police in Palghat, Kerala.

SHRI S. AJAYA KUMAR (OTTAPALAM): Sir, on 16" March, 2002 the Democratic Youth Federation of India had
organised agitation against the growing unemployment and the ban on recruitment by the State Government of
Kerala. As part of the agitation, the Collectorate was gheraoed by the DYFI volunteers. | was one of the speakers
who addressed the youth gathering who had come for this agitational programme at Palghat. When | started
delivering my speech, the police without any provocation resorted to /athi-charge. They did not even spare me. The
police beat me brutally and abused me by calling my low caste...(Interruptions) They have registered false cases
against me. It is an act against my democratic rights and also against my privilege as a Member of Parliament.

Sir, | am moving a privilege motion also...(Interruptions)
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MR. DEPUTY-SPEAKER: | have already called for a factual note from the Home Ministry in this regard. After
receiving the note, we will examine and see if it has to be sent to the Privileges Committee.

SHRI VAIKO (SIVAKASI): The Home Ministry should call for a report from the State Government of Kerala.
...(Interruptions) Sir, you are here to protect the Members of the House. You are the custodian of the House. You
have to protect the Members.

MR. DEPUTY-SPEAKER: | am also a Member of this House, Shri Vaiko! Therefore, | am also concerned directly.
Whatever we decide here will have to be enforced. | have just mentioned the convention of this House.

SHRI VAIKO : Sir, you know how the police behaves nowadays.

MR. DEPUTY-SPEAKER: | know it. Let us receive the information from the Ministry. Let the veracity of the incident
be checked first. Then, if it is necessary, we will send it to the Committee on Privileges.

SHRI VAIKO : Privileges Committee will take months to come to a conclusion. ...(Interruptions) The Home Ministry
should call for a report from the State Government. ...(Interruptions)
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THE MINISTER OF URBAN DEVELOPMENT AND POVERTY ALLEVIATION (SHRI ANANTH KUMARY): Sir, | will
convey to the hon. Home Minister the sentiments expressed by all the sections of the hon. House. | will bring this
incident to his notice. You also have called for verification of facts. | think due action will be taken.

MR. DEPUTY-SPEAKER: Expeditiously. There ends the matter for now.



